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HON'BLE MR. V.K. MAJOTRA, MEMBER (ADMNV) 

P.A..- -. 	I.!., 	-...,  . v Jay Sharma, 
Senor PS, 
income Tax Appellate Tribunal, 
11  th Floor, Lok Nayak Bhawan, 
Khan Market, New Dihi. 	 -Applicant. 

(By Advocat.e Shri Susheel Kumar Sharma) 

-Versus- 

1 . Union of India through 
the 0L.t tt y 
Ministry of Law, Justce 
& Company ,Affairs, 
Shastri Bhawan, 
New Deih. 
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income Tax Appellate Trbunal, 
10th Floor, [oR Nayak Bhawan, 
Khan Market, New Delhi.  
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Income Tax Appellate Trbunal, 
11-It.- 	rt-...-..- 	1.-I.. 	II 	---I. 

t.F 	r UUI 	LtJR 	ay cr DrIavar, 
Khan Market, New Delhi. 	 -Respondents 
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Mr. Justice V.5. Aggarwal: 

By virtue of the present application Mrs. Vijay 

Sharma, applicant., seeks a direction that she should be 

given the benefit under provisions of FR 22 ( 1 ) (a) (1). 

We are not. dwelling into the merits of the 

matter because in this regard the applicant has already 

submitted a representat.ion dated 11.07.2002, copy of which 
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When rights of respondent.s are not lkely to 

be effected we deem it unnecessary to give show cause 

notice while decdng the present application. 
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th s 	re9ard, preferahl 	WI t.h n four months of the 	recei pt 

of 	the cop, of the s a d order, 	it should he 	communicated 
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in that. event, also, 	the order so 	passed 	should 
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5. OA stands disposed of accordlng]y. No costs. 

(V.K. Majotra) 
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(V.G. Aggarwal) 
Cha rman 


